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Mr. P.N.Jatti, counsel for the applicant 

Heard the learned counsel for the 
applicant. The learned counsel for the applicant 
submits that he wants to withdraw this OA at­
this stage with a liberty to file substantive 0 A 
for same/similar cause of action. ·· 

In view of what has been stated 
above, the applicant is pennitted to withdraw 
this OA with liberty reserved to him to file 
substantive OA. It will be pennissible for 
the respondents to raise all permissible 
objections. 

OA stands disposed of accordingly. 
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